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Shri 8. C. Samanta: May I know
whether any comments on this report
have come from Indian consultants?

Shri P. C. Sethi: There is no men-
tion of any comments here.

Shri Jaipal Singh: In view of the
mess made over acquisition of land
for the Heavy Engineering Plant, may
1 know whether the hon. Minister is
in a position to tell us how many more
villages will be acquired for this par-
ticular project?

Shri P. C. Sethi: Approximately 100
crores of land has been provided for
this project free of cost by the Bihar
Government.

Mr. Speaker: He wants to know how
many more villages would be ac-
quired for this project.

Shri P. C. Sethi: The information is
not available.

Shri Jaipal Singh: Did I understand
correctly, Sir, that he said “free of
cost from the Government of Bihar”?

Shri P, C. Sethi: Yes, it is free of
cost.

Shri S. M. Banerjee: I want to know
what will be the employment poten-
tial of this project—the anticipated
employment potential?

Shri P. C. Sethi: Regarding em-
ployment potential also, Sir, I need
notice.

Shri Daji: What shall be the ex-
pected annual production?

Shri P. C, Sethi: At the initial stage
it is expected to produce 10,000 tons
of heavy machine tools and at the
final stage it is expected to produce
20,000 tons of heavy ‘machine tools.

Shri Basumatari: May I know how
many fumilies have been uprooted on
account of this project?

Shri P. C. Sethi: That information
is not available.
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I shall also read the answer in
English,

(a) During the period from 1-4-1961
to 30-4-1962, 4,713 Pakistani nationals
entered West Bengal illegally.

(b) Strict vigilance and alertness
are being maintained against entry
of Pakistanis through unauthorised

routes,

(c) This problem is mostly confined
to Kutch district of Gujarat State.
Al]l possible measures are being taken
to detect such persons. These include
creation of special squads to detect
illegal entrants, liberal rewards to
the members of the public who give
information about them and taking
action against harbourers of such
persons.

Shri Harish Chandra Mathur: May
I know what accounts for this large-
scale Pakistani infiltration into India?
Is there any Pakistan’s design behind
it?

Shri Datar: On account of various
circumstances, including economic
difficulties, they come to India. As
soon as Government could lay their
hands on them, they are prosecuted,
convicted and subsequently deported.

Shri Harish Chandra Mathur: May
I know the class to which these
people belong? The hon. Minister has
given their number as 4,000. How
many of them are Muslims and how
many Hindus? May I know whether
Government have woken up to the
situation only now or they have
received Centra] Intelligence infor-
mation earlier?

Shri Datar: I have not got the
categories of the different persons,
but these 4,000 odd persons are Mus-
lims.

Shri Maheshwar Naik: May I know
whether it is a fact that the West
Bengal Government made a refer-
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ence to the Centre that the inflltra-
tion or influx was so much that the
border patrol of the West Bengal
Government is not able to cope up
with the work? If so, what action is
being taken by the Government in
this regard?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): There is no
such letter or reference from the
West Bengal Government; in fact, it
is otherwise; they feel that they are
competent enough to deal with the
situation.

Shri Tyagi: I wonder if it is the
responsibility of the State Govern-
ment to check it or the responsibility
lies on the shoulders of the Home
Ministry. Whoever is responsible for
this serious infiltration, either the
Home Ministry or the State Govern-
ment, have they reported it to their
respective Cabinets?

Shri Lal Bahadur Shastri: Firstly,
the hon. Member has to realise that
it cannot be considereq as a very
serious failure, Moreover, it is the
State Government which  directly
deals with this matter. It has also to
be realised that the geographical
position is very difficult, Even if you
perhaps deploy all the forces of the
country on the borders you cannot
prevent smuggling of a few people.
The number may not be large but,
however, this infiltration is not some-
thing which you can stop completely.
It is much more difficult jn the Assam
area, especially adjacent to Cachar
and Silchar districts. So, there are
places where you have to have check-
posts and take preventive measures
to stop infiltration. In so far as West
Bengal is concerned, the position is
not serious at all,

Shri Tyagi: It is not a matter of a
dozen people or so. As the hon.
Minister has stated, it is a case of
infiltration of thousands of people.

Mr. Speaker: The hon. Member has
been drawing inferences or making
imputations.



10457 Oral Answers

Shri Tyagi: How? I am sorry, I am
only referring to what the hon. Min-
ister has stated, namely, that they
run into thousands,

Mr. Speaker: But what is the ques-
tion?

Shri Tyagi: If it is a question of
infiltration of a dozen people, I can
understand it being treated as a
matter of no consequence. But here
ft is a question of infiltration by
thousands, which is a serious matter.

Mr. Speaker: The hon. Minister has
answered that it is not sp serious,
according to him.

Shri Tyagi: I do not agree with
him,

Shri Hem Barua: In view of the
fact that the situation is complicated
by Indians on this side of the border
giving shelter to these foreign
nationals, may I know whether Gov-
ernment propose to amend some of
the provisions of the Foreigners Act
so as to make them easily applicable
against people who willingly harbour
foreign nationals coming into our
country? Is there any proposal like
that?

Shri Lal Bahadur Shastri: There is
no such proposal because our fear is
that it might cause harassment to the
people who are living in the borders.
It is true that those who ‘infiltrate
illegally should be deported or push-
ed out by causing the least inconveni-
ence possible to the Indian citizens,
whether they are Muslims or they
belong to any other community. How-
ever, I might add, as I had stated in
the budget speech, definite and posi-
tive action is being taken now by the
Assam Government to deal with the
situation.

Shri Hem Barua: What about West
Bengal Government?

Shri Lal Bahadur Shastri: The same
thing.

Shri U. M. Trivedi: The reply given
by the hon, Minister does not fit in
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with the reply that has beep given by
the hon. Minister of State. He says
that action js taken against harbourers
whereas the hon. Minister says that
they cannot take any action against
harbourers. This is a very peculiar
situation and it does call for action
against harbourers, Does Govern-
ment contemplate amending the law
so that harbourers, of those who are
offenders under the Foreigners’ Act
will also be made punishable?

Shri Lal Bahadur Shastri: I have
said just now that no amendment as
such is proposed. What I said was a
general statement, If in individual
cases it is found that harbourers are
creating difficulties, certainly the law
will take its own course.

Y a¥ : FE FATH AR A A
¥ooo H ¥ F4T fel & FqT WS aF
FIE ¥ qFHAT T fFar § 7

ot T q@gT med : A o gy
aga ¥ waw 0y & faai sday ey
g | TRIET GIU SARD G g 2 1
qAT g1 F a1 WY AL g g0 0
# a1 fev sAa feqid &7 faur s &
o 7zt fFart ax ogar fgar oen
g

Shri Tridib Kumar Chaudhuri: May
I know if the restrictive measurer
that are being taken against in
filtration of Pakistani nationals into
West Bengal will also be applied
against those Pakistani nationals or
the minority community who are
forced to leave that country and who
have had no opportunity of obtain-
ing legal documents or migration cer-
tificates? They have been forced into
this country and these restrictive
measures should not apply to these
people at least.

Shri Lal Bahadur Shastri: Their
case comes under a different cate-
gory. They are more or less treated
as refugees. To begin with each case
is examined on its merlt,
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Shri Raghunath Singh: May I know
whether the hon. Home Minister is
aware of the fact that only yesterday
the Chiet Minister of Assam stated
in the Assam Assembly that the Fore-
igners’ Act should be amendeqd so that
our citizens who are harbouring the
East Pakistan people are punished?

Mr, Speaker: They are now enter-
ing into West Bengal.

Shri Raghunath Singh: Assam also.

Mr. Speaker: The question is about
West Bengal.

Shri Raghunath Singh: The law
will be the same everywhere, whe-
ther it is Assam or it is West Bengal.

Shri Vidya Charan Shukla: May we
have the figures of such illegal entry
into India for the last three years?
Has this entry been on the increase
or has there been any decrease in it
because of the measures taken by the
Government?

Shri Lal Bahadur Shastri: I have
said that I shall give the figures when
we arrive at thc accurate figure. In
my last speech I said that infiltration
has been on a large scale, but I do not
want to give the figures unless they
have been fully and completely veri-
fied,

University Examinations

*1434. Shri Umanath: Will the
Minister of Education be pleased to
to state the decision of Government
on the recommendations made by the
Committee constituted by the Univer-
sity Grants Commissionr for making
recommendation on the question of
Examinations in Universitries?

The Minister of Education (Dr. K.
L. Shrimali): The University Grants
Commission have accepted the Re-
port and have decided to circulate it
to the Universities for comments.

8hri Umanath: The Report says
that the failure rate in our country
Is the highest in the world. Saying
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that it says that no reform in the
system of examinations will reduce
failures unless admission procedures
are improved. May I now therefore
whether the Government contem-
plates any change in the admission
procedure and, if so, what?

Dr. K. L. Shrimali: With regard to
the admission procedure the Univer-
sity Grants Commission have been
taking various measures and have also
been, advising the universities from
time to time. The present Report it-
self makes certain recommendations.
The University Grant; Commission
have accepted the iecommendations
and have requested the universities
to examine the Report and let the
University Grants Commission know
what action they proposec ‘o tr¥e on
these matters.

Shri Umanath: Apart from the
action on other recommendations, the
Report calls for urgent steps to
ensure speed, efficiency and secrecy
in the administration of Examination
Departmets of the various univer-
sities because it results in wastage of
time resulting in late publication of
results causing inconvenience to stu-
dents for admission. May I know
whether any urgent steps have been
taken by the Government? If so,
may 1 know the details?

Dr. K. L. Shrimali: As far as the
Government are concerned, the Gov-
ernment are not contemplating any
steps. This Report has made certain
recommendations to the  University
Grants Commission and it was a
committee appointed by the Univer-
sity Grants Commission itself. The
University Grants Commission have
accepted the Report. Now the Com-
mission have advised the universities
to cxamine this Report and make
their comments, that is, the univer-
sities themselves will have to examine
the Report and implement the recom-
mendations. The hon. Member is
certainly aware that in these matters
neither the Government of India nor
the University Grants Commission
would like to give any directive. The
universities themselves are seized of





